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Acts of the Gﬁjarat Legislature and Ordinances promulgated
and Regulations made by the Governor.

The following Act of the Gujarat Legislature, having been assented

to by the Governor on the 11th March, 2003 is hereby published for
general information.

V.M. KOTHARE,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARATACTNO. 9 OF 2003,

(First published, after having received the assent of the Governor in
the “Gujarat Government Gazefte” on the 12th March, 2003).

AN ACT

to cstablish and incorporate a National Law University in the

State of Gujarat.
i ereby eaacied in the Fify-four Year of the Republic of India a5
1. {1} " This Agt ma}*hecalled_ihé.{'}uj&fa{ Matiofral Loy University  Shorf aitle
ki oo - and S
(1) “"This section shall cofhe into force at once and thé remaining - .
provisiors shall come into force um such date as the State Goverament may, by -
- notification in the Official Gazetté, appoint, and diﬁ’emm dates may be appointed |
for différent provisions of this Act. e o
22 I lhi,s:Act;- uniess the context _ot_herwi_se; raq_uil‘es,ﬁ_ ST Wﬁom.

‘(@) “Academic Council” means thie Academic Council of the. -

Unjversity:
IV- Ex.-10-1 . 10-1
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) () "Chairman” ineans the Chairman of the General Council of the .

University; _ _ o o
©) “Director” means the Director of the University appointed by
General Council uader Section 33; _ _—
{d) “Executive Council” mearis the Executive Council of the
' University; ' ' ! o

() “Finance Committee” means the Finance Commigtee of the
.~ University Constituted under section 28; T

)  “General Council" means the General Council of the Umversity

' referred to in'section 12; _ . S :
() “regulations” means the regulations made under this Act;
(h) - “University” means the Gujarat National Law University
established under section 3 of this Act;. -
@iy  “Visitor” means the Visitor of the University.

CHAPTER II
_ S THE UNIVERSITY | | |
Establischment 3. (1) There shall be established, in the State of Gujarat, a University by
and © the name of the Gujarat National Law University which shall consist of the

incorporation  Visitor, the Chairman, il General Coundl, the Executive Council, the Academic
of University.  Council and the Officers of the University;

(2) The University shall be a body corporate by the name of “The Gujarat
National Law University” having perpetual succession and a coramon seal,
and way sue or be sued by the said name and shall be competent to acquire,
hold and dispose of property, both movable and immovabie and to contracl -
and to do all things necessary for the purposes of this Act. T

Headquarters 4.  The h;*adquartgrs of the University shall be at such place db the State
of University.  Government may, by notification in the Official Gazette, specify:

Objects of 5. “Theobjects of the University shall be to'adva'n_ce and disseminate Jeaming
University.  and knowledge of law and Iégal processes and their fole in frationat developen:
10 develop in the students and the research scholars a sense of responsihility to
serve saciety in the field of law by developing skills in regard to advocacy,
 legal services, legislation, parliamentary practice, law reforms and such cther
matiers; to make law and legal’ processes efficient instruments of social
development; and to promote inter-disciplinary swudy of law in relation to
- management. technology, international co-operation and development,

University 6. - The Univetsity shall be open to all persons irrespective of reli gion, sex,
open to afl race, custe, creed, class, opinion; place of birth or religious belief or political
irrespective of  opinion and it shall not be lawfid for the University to impose on any person
religion, class, any test whatsoever relating to'_se_x, race, caste, creed,. class, place of birth,
. Seksrace, elc.. - opinion, religious belief or profession in ordér'to entitie him to be admitted as
a student in the University or to be appointed thereto as a leacher or 1o hold any
- Otfice ar post in the University or to qualify for any degree, dipioma or any
..-academic distinction or to €RjOy Or. exercise any. privilege of the University.
-Powersand  “-7, . The University shailhave the tollowing powers and perform the following
functions of -functions, pamely =~ < .. - e e we e
University. - ' T e : :
B (i} 1o administer and manage e University and such centers of
« tesearch. education and ingtruction. as are necessary for the
furtherance of the objects ot the University;
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(if)

1, proyide,, for tastryiciion 111 such bldm,hab ot knowledge or

learniag pemgrung 10 Jaw as?he University. myy think fit and to

" make provision tor rosearch and for adVdi‘lLPﬂ‘(ﬂl‘lt and

)

- {iv)

scrv:ces

dlssemmation of knowiedge of law;
to orgamze and unde{takc extra»mural teachmg and oxtensmn

to hold exanunatmns and to gram d.lplomas o1, wmﬁcates, dnd to
confer degrees including | Jomt degrees in law oombmed with othier

-disciplines and ether academic distinctions on persons subject (o

suchiéonditiens.as the University may deterimine and to withdraw |

* any such diplomas; -certificates; degree-.s or other aCddelC

®

distmcnons for gOod aad suﬁiment cause;.

to confer honorary degreqs or other dlsanctlons in such manner

Ty may be laid down by reguiatxons

(Vi)'

(vit)
i

S (ix)
x)

(xd)

- (xid)

.to fix, demand and rccewe mcs and other chargas

to institute: and malintain halfs nd hostel§ind to recogmze places

- of resicrnce for the students of the University, and to, withdraw
.such mgogmuon accorded to, any sugh pIaqe of rcmdence

to Gétdbllsh such SPGCIHI{?B‘BIICS, swmahz&d mtdvm‘-'mrps or oLher

“uniis for réscatchi and instrultion as‘al, Wthe opuuo"i of th

Umvemty, ntx,ese.ary forthe’ fu:theranoe of rls obgect.s

% sopervme and oonh‘o,l,me resnienoe and torcgulatc the dlsmphne :
of the students of the Umvetsnt}', o .

to create acadﬁrmc tochmcal aduumstrauve mmastcna] and other

‘posts-and to make appmntmento thereto;

o reoulafp mndm-t and eufo;cr dismn]mc amomg the employees
of the Umvemty and to-take such dm 1plmary measures as may

he desmed. uecessary

10 Jmututc Professomhnps Associate Professorslups, Agssistant
- Professorships, Readerships; Lecturerships and-any other teachmg,

g academlc or research, posts required by the Umversuy,

(xiit)

i) oes

o

Gy

“Exviiy

to appoint persons as Professors, Associate Profcssors Assistant
Professors, Readers, Lecturers or otherwme as feachers and

researohcrs of the Umve:;sxty,

i § vanous dlSmpllnes in law and related ﬁelds

10 mbutule and award fellowslnps, scholarshlps pnzes and medals;

to prowde for printing, reproducuon and publication or research
and other works .md 1o orgamze exhl bluons :

to spPofsoF and undertake research in all aspects of law,
jurisprudence, fustice, legistation, parlmmammf practice and

: _relatod fieids;

(xvm) to co-operate with any other organization in the matter of

education. training and research in law, Junsprudenoe Jjustice,
legistation. parliamentary. practice “and altied subjects for bU(.h
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* purposes as may be agreed powon such terfas aid conditions at

.. the University-may, from time 1 tte, determing;

- (xiX) 1o cooperate with ihsuniﬁonsio'fhighgr-xeaihqu-in any part of

- -the world having objects wholly or partially similar to those of
the University, by exchange of teachers and scholars and geperally
i such manner as may.be conducive to the commen objects;

- ’ (J_ik) ."'_td_l.'é-gulaf—t_c ﬁwexpendmlreandm maintamthe accounts of thé

University: ~

-

"+ (xxl) 10 establigh and maintain within the premises of the University )
~ o oreléewhere, such class rooms and study halls as the Uhiiversity
- may consider adequate and necessary and to establish and maintain

- such libraties and reading rooms as.may appear convenient or _

i

(i) 10 receive grants, subveations, subscriptions, donations and gifts
: for the pirpose of the University. and consistent with the objects

ok 0 purchase ke on s o oepta it or ftewise, any and.

. or building or works, which may be necessary or convenient for

- - ihe purpose of the University, on such ferms and conditions as it
. .May think fit and proper, and to construct, alter and maintain any
such buildings or works; o

| L (xx1v) 10 sell, exchange, lease or otherwise dispose of movable or
immovable property of the University, on such terms as it may_

1hink fit and proper without prejudice to the interests and activities
ofthe Univessity: = -~~~ . .

- Provided that the Univem’ily shall not sell, exchange, lease or

- otherwise. dispose of movable or immovable. property granted by

- the State Government without prior. approval of ilié' State -

- Govemiment or without compliancé of the terms: and conditions
on which the State Government has given approval;

" {xxv) todraw.and accept, tomakeandendorse, to discount and negotiate
: promuissory notes, bills of exchange, cheques or other negotiable -

instruments; o

"+ (xxvi) 10 execute conveyance, transfer, reconveyance, mortgage; lease,

licence and agreement in respect-.of- property, movable or
immovable, including Government securities belonging to the

University or to be acquired fof thé purpose of the Univetsity;

Of any business of the University; -

- bouvii)to appoint any person for execitionof an instrument or transaction

(xxviii)to enter into any .agrgf':_ﬁ_ie_:hi wi_th'mé:_Centra] Government or the
State Goverament or the Govérament of any .otfier State or the
L ':Uni:veljsi_[y,l(}ran;_s.Canﬁssjon orany other authority fof receiving

C(xxix) 10 accept grants of money, securities or ’prbpeﬂy of any kind on

such terms as it may deem cxpedient; .. .

(XxX) " toriisé dnd bg)irruw'r_i'l_o'n_py' orli_bdn('ls.__mon'gag&él, promissory notes

-

PAR’
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- or other vbligations or securities randed or based on ! or any of
the properties and assets of the University or without an ¥ secarnities
and on such terms and conditions as it may think fit and (o pay
out uf the funds of the University, all expenses incidental 1o the
raising of money and-io repay and redeem any money horrowed;

(xxxi) 1o invest the funds of the University or the moncy entrusted to the
University in or on such securities and in such manger as it may
deem fit and from time to time transpose any investment; -

{xxxii) to maice regulations for fe-gulating the. affairs and thc management
of the Unjversitly ; .. C : .

10-5

(x;ﬁgiii)t_o constitute fund for pensions, graruity, insurance, provident fund

which shall be governed by the provisions of the Provideni Funds
Act, 1925 as if such fund were.a Government Providest Fund in
such manner and subject to such conditions as ray be prescribed
by regulations, aud to make such grants as it may think fit for the

benetit of any employee of the University and to aid in support of
the establishment of associations, institutions, funds and tiusts _

calculated to benefit the employees and the students of the
University; ” ~ *

(xxxiv) 1o delegate all or any of its powers to the Directar or any comimitees
OF sub-comumitice constity ¢ by any authority of the University
Or 1o any one or more members of the General Council of the
University or to any officer of the University ; and

(xxxv) 0 do all such other acts and things as the University may consider
necessary, conducive or incidental to the ariainment or promotion
of the objects of the University. _

- & - (1) All recognises teachings in connection with the degrees, diplomas

and ceriificates ot the University shall be coniducted, under the control of the
Academic Council, by the teachers of the University in accordance with the
syliabus prescribed by the regulations. : '

(2) The.courses and curricula of (eaching, and the anthorities responsible

“for organiSing such teaching shall be siich as may be prescribed by the

reguilations,
9 (1) The Chief Justice of India shall be the Visitor of the University.

(2) The Visitor shali have the right to cause an inspection, to be made by
such person or persons as he may direct, of the University, its buildings. libraries
and equipments, and of any institution maintained by the University, and also
of the examinations, teaching and other work conductéd or done by the
University, and to cause an inquiry to be i_nade in like manner in respect of any

* matter connected with the administration and finance of the University.

{3) The Visitor shall give notice to the University of his intention to
cause an inspection orinquiry to be made. and the University shall be entitled
to appoint a representative who shall have the right 1o be present and be heard
-at such inspection or inquiry. o '

Teaching in
University.

Visitor.

- (4)YThe Visitor may address the Chairman and the Director with reference

the result of such inspection or inquiry. and the Director shall communicate to
the General Council the resulis. the views of the Visitor and the advice that
may he téndered by the Visitor with regard to the action 1o be taken thereon.
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- (5) The General Council shall communicate through the Directof (o the

' Visitor of such action, if any, as itproposes to take, or as has been taken, on the
, Fesultof such inspection or inquiry. = . ‘ :

(6) Where the General Council does not take action to the satisfaction of

e Visitor within the time limit fixed by the Visitor, the Visitor may after

-considering any explanation furnisheqd or representation made by the General

- Couticil, issue such direction as he may think fif and the Generat Council shajl

comply with such diréction. * © © - L |

10; (1) The Chairman of the General Council shall be an eminent person in
“thefield-of law, academic, ‘industry, trade or' commrce or’public life,
. He skall be appotsitedf by the State Governmant in consultation with the Visiton
- 'Provided " that unéil +the first Chairman s appoitited by the State

Govmnnem, the person functioning as-the Chairmas 6f the Jadian Institute of N

Legal Studies Society-tegistered-under the Societies Registration Act, 1860 21 of 1860.

* .shall be the Chairman of the General Council.

Authorities of
University.

General

Council,

! (2) The Chairman shall hold office for a erm of five years and be shall

be'eligible for Teappointuent to that office only for a further term of five years.

CHAPTER i
' AUTHORITIES OF UNIVERSITY
I1. . The following shall be the authorities of the University:-
- (&) the General CQuncil; _
() the Executive Conncil:
- {c) thé Aéademic Council )
@) theF inancé Cbmnﬁttee; and o
€y su(,h bﬂ;er authorities as may be Idécl aléd.bjf the U.m'vefsiiy by
regutation to be the authorities of the University. -
12.. _ The General Council shatl-be the apex authori ty of the University.

Constitution 13, The General Council of the Univers_iiy shal] COI'lSi'_Sl. of the following -

of General
Coungeil.

members, namely :—
' (a) thé'\ﬁsiio_r,
() the Chaurman,
, (c) m_e'Director, . _
(@ the Aitorney General of India, - .
(é) . one Judge of the Supnénie Court of India nominated by the Visitor,
{f)  the Minister for-.Fi'nance. State of Gujara, - |
Y the Ministey terigherEducation. State of Gujarat, = -
) ght; Min;‘ste_r{ rhﬁ Law, State of G.ujaraf, o -
:. ) -_ the @hi_él'-}ﬁsltibe_.. High Court of Gujaral, _
e ) .gwd.iudg'es of the High Court of Gugjarat t be nominated by the
RNVt 0 T Thae T - _
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(k) the. Solicitor General of ndia,

(3 - a Additional Sohcr tor General of ludla to bc nomi va{eu 0}’ the
Attorney General of India, .

"._(m_') -_the Advocat\ Generdl, Stale uf Guja,rat

i A{m) Lhe Chairpesson: of the: University.-Grahts: Cemmlsswn o *hig
nominee from among: the members*of the - Umvers:ty Graiits
_ Corormssmn, :

(0} the (‘halrmem, Bar, Lounc;l of Iucha,

{p) . the Chatrman Bag Councit of Gujarat

@) the Chamnan Guprat State Law Commlssmn

' (rj the Diiector of Indxan T:nshtute of Manage-ment Ahmcdabarl

) two membérs of the Execuﬁve Councﬂ as ae not otherwme
- members of the Gengral’ C@uncﬂ A

) “an emment scholdr ‘to be 1 nommated by the. State Govcnmlent

() two distinguished persons to bt: nomlnated by the State
Govermnent :

) the Chaisman; | iniian Iusmute of Lega} Studies- bocxety, and -

- (iiyone member to be nominated by-the Indian Institute of Tegal
.. - Studies Suciety nominated by it from amongst its members,
(W) * two \’1oc~Chanccllors of other Universities estathhed by law in

* the State of Gujarat, by rotatlon 1o, bie nommaxed by the State
- Government, . :

{x} two distinguished lawyers to be nominated by the Vlsntor

{y} two dlstmgunhed lawyers to be nominated by the Chief Justice
- of'the High Court of Gujarat '

_' (z) two distinguished educauonallsts to he nonunaicd hy the Dlrecmr .
in convzutation with the Vigitor . '

Provided that an employce of the U;uvclsjty sha,l not be
chg:ble for nor,mnatlon under sub- clduses (x) and 2. .

14. (1) The term of office of the members of the General Councﬂ shall be Term of office
five years, -~ of members

fG ]
(2) Whena persen becomes a metmber of the General Council. by virtue Ews:;fa

of his office, he shall cease tobe such. member ifhe ceases to hold that office.

(3) Whena person is nommated as a member of the (‘enaml Counml
‘he shall cease to be such member if his nomination as such is withdrawn by the
nommaung body OF persut, as the case may be. o

(4) A mr‘mber of .be Geqerﬂl .Council shalt ceasg to be a BB, | lf e~
: (a)_ tendem his. resmnahon and such resngnanon is aceepted; or

(%) becomes of unsound mind and stands s0 declared by a competent_ '
7 courtzor . '

(©)  becomes undisuharged insolvent; or
(d) has heen convicted of an offence invol ving moral turpitude; or

~(e)  has at.u:pu‘,d a full time appointment to the post other than the
- post of Director in the Umvemty
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(5) A'member of the General Councxl may, by writing addressed to the
Chairman resign his office and such resigpation shal] take t:ftecl on the date it
is accepted by the Chairman.

(6) Any vacancy in the General Council shall be filled in by nommation
of a person by the relevant authority and the person so nominated shall hold
office for so long as the member in whose place he is nominated would have
held office had the vacancy not occurred.

Powersof 15, The General Councﬂ shall have the fo]l0wmg powers, namely ;—

General

Council. (a) to formulate and review the broad pohclcs and programmes of

the Umni VET auy aid Sllggl.‘.&t ILERASUTES I(}l" the devclopment of the
Umversny,

(b) todirect the Executive Council fo take such steps as are necessary
for achieving the objects of the University;

(¢) 1o consider and pass resolution on the annual report, financial
estimates and audit reports on the accounts of the University;

d 1w appomt the Direcior,

(&) to exercise such'ﬂother powers as it may deem necessary for the
SRR pcrformance of functzons and thc admjmstranon of the Universily.

Meetingsof 16, () The ucncui Councit shaii meei ai ieast once in a year. The meetings
General . of the General Council shall be convened by the Dircctor in consultation with
Council. . the Chairman and the Visitor,

(2} The Visitor shall prcsulc over the meeting of the General Council. In

- abserice of the Visitor, the Chairman shall preside over the meeting, and in

absence of the Chairman. a membcr of the Generai Council nominated by him
shall preside. . :

Councxl a reporl nt thc worlung of the prevxous year of the Umvcrmy *he
annual statement of accounts together with the.report of auditors thereon and
the budget estimates and the income and_ expenditure for the next finarcial
yedr. : :
(4) The meeting of the General Council may be called by the Visitor or
by the Chairman, either of his own or at the 1equest of not Jess than fcn members
of the General Council.

(5) The( en&ral Councit Shﬁll meet at such time ancl place and with such

- neriodof notice and shall observe such mies of procedure in regard to transaction

of business at its meeting (including the qeorum at such meeung) as may be
provided by the regulations.

{6) Jfany urgent action is required, the Chairman may, with the approval
of the majority of the members of the General Council. permit the husiness 1o
be transacted by circulation among the members of the General Council. The
report of the action so taken shall be pldced belore Lhe next meeting of the
. General Council. : :
Executive L (b The Exccutiv'c Council shal! be the chief executive body of the
Cuuncil. Universily.
(2} The povers of administration and mrnagement of the lund and
property of the University shall vest i the Executive Council.
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18. I‘he Lxec.ume Councrl shall comrs{ ofthe tollnwmg members, namcly:— Comtr‘lulie.?'
. of Executiz-
(@) & Drrector Couricil.

' :(b')- “amember of the General Councrl whois a Judge 10 be nommaled
by the Visitor; '

(c) - the Chief Secretary- (o the Guvemmem of Gujarat of an officer
not below the rank of the Sgcretary to Government of Gujarat to
be noreineted by him; -

A{d) ; the Secretary to the Govemment of Gujarat I‘mauce Deparrmem

(e) the Sccretary to the Government of Gujarat (Hrgher Education)
' Educanon Dcparlment

() the ﬂecretary 10 the Govemment of Gujarat Legal Department

(g) 2 member of the General Councﬂ 1o be nonunated.hy the State
'Govemment S S

(h)' a member of the General Councrl whoisa lawyer to be nommated -
B by the Vrsnor ‘

) a member of the General Council, who is an educaﬂomst to b\,
- nominzated by the Visitor;

()  five Professors or Associate Professors of thc Un.versr,ty to be
nominated by the Director, by rotatron '

19 T‘rre term of office of- members of the Execuwve Council sha]l be  Term of office
three vears. . - ) : . of members
. - of Executive
{ 2} (a). When a perfon becomes a member of thc Lxecume Cuunul by Couneil.
virtue of his office, he xhall Cease to be such rnembPr 1f he oeases to hold h.s
ofﬁce

_ (b) “When a person is nbmmaxed as'a member of Execunve Cmmcrl he
shall ceased to be such member if his fiomination of such membership is
withdrawn by the nonunatmg body Of person, as the case may he.

(c) Amember of the Execunve Councrl shaH cease to beamember
Lf he ~-

() tenders his resrgnauon and such resrgnanon is accepted;

(ii) becomes of unsound mind and stands sq declared by a
competent court: or - - . :

_' (i) becomes turdrscharged msolvent or

-Qv) has bcan convicted of an olTence rmolvmg moral turpitude;
or (other than the Director or member of the Faculty) has accepted _
- 4 full time appointment in the Umvemly
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(3) A member of the Ixecutive Council may, by wriling addressed to
the Chairman resign his office, and such resignation shall take effect on the
date il is accepted by the Chairman. - .

(4)_Any vacancy in the Executive Council shall be filled in by nomination
of a person by the relevant authority entitled to make the same and the person
$0 nominated shall hold office so long as the member in whose place he is

- nominated would have held office had the vacancy had not occurred.

Powersand . 20. * The Executive Council shall have the following powers and perform the

functionsof  following functions, namely:— . R

Executive _ . - o e 5 :
-~ (1) to submit to.the General Council, with its recommendaiions, of

Coungil. _
oune persons for appointment as a Director suggested by the Search Committee

- constittited in accordance with regulations made in this behalf, . -
(2) to appoint Registrar, Librarian, Professors, Associate Professors,
Assistant Professors and other members of the teaching staff, as may be
necessary, on the recommendations of the Selection Committee:
Provided that the Executive Couricil shall not appoirit teachers without
considering the recommendation of the Academic Council with regard (o
numbers, qualifications and emoluments: o '

~ Provided further that it shall not be necessary for the {ixecutive Council
to obtain the recommendation of the Academic Council 0 appoint a person on
- the tollowing posts, namety-—- - : .

(2)  any superaumerary post, or
(b) " Professor of emirence; - ... .

(3} to create administrative and minisicral posts, to determine the
furnber and emohuments of such posts, tospecify quatifications for such posts,
and to appoint persons to such posts on such terms and conditions of service as
may he prescrined by regolations in this behalf, or to drlegate the powers of

" appolutment fo such authority or officer. as the Txecitive Councit may, b
resolution, specify eithér generally or specifically; :

(4) 1o grant, in accordance with the regulations, leave other thas cisug
leave to any officer of the University and to make necessary arrangernent for
the discharge of the tunctions of such officer during his period of leave;

(5) to manage and regulate the tinance,'accounts, Hvestments, pkoperty,
business and all other administrative affaifs of the Uriiversity und, for that
PUTpose, to appoint such person or agency 4s it may think fit; -

{6) to invest any money belonging to the University, including any
unapplied income, in such stock, funds, shares or securities, as it may think
f1t, or (o invest in the purchase of immovable property: .

(7) totransfer or acquire any movable or immovable property on hehalf

of itie Uliversity;

(8) to enter into. vary, carry out oy cancel Comracis: on bebalf of the -
University and to appoint such officers as it may think fit for that pumpose, .
L {9) 10 provide buildings. premises. furniture. apparatus and other means
required for carrying out the functions of the University:

(10) to appoint examiners and moderators. 10 fix their fees, emoluments
and allowances. in consultation with the Academic Council:

{11} 1o select a commaon seai tor the University and to provide for the
Custody of the seal: and : R
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- {12) 10 exercise such other powers and (0 perform such other duties as
may be conferred or'imposed o il by or under this Act,

21. (1) The Executive Courcil shall meet at least once in tour month Meaetings of
E ti
( 2} The Director or in lus absence any member of the Executive Council C:f;'::ﬂve

nomirated by him shall preside over the meeting of the Xecujve Council.

(3} The Execntive Counml shall meet on notice; at such time and place
-and with such peticd of notice and shall observe such rules of procedure in
regard 1o fransaction of business atits meeting (inciuding the quorum at such
meetmg) as may be prowded by the regulatmns

. (4) 1f auy urgent action is requxred, the. Dmx,ror may, w:th the approval
of the majority of the members of the Executive Council, permit the business
to-be transacted by circulation among the members of the Executive. Council,
“The action so taken as approved by circulation shall be pl aced before the next
meetmg of the Executive (‘ouncﬂ S

22.  The Executwc Council may, by resolunon dclegate to the Dnrector orto  Delegation of
a comnmtee such ofits powers as it may deem fit, Sllb_]BCt to the condifion that powers by
the actiot so  taken by the Director or sich comn:uttee shail be placed at the Executive
ret meeting of the Exceutive Council. ., . L Council.

2%, The Academic Council shalt be the acade"mu budy of ibe University. i Academic
shall have powers, subject to the provisions of this Act and the regulations;to  Couneil,
control, regulate and maintain the standards of instrciion, _f_‘gucauan anit
examination of the University and advice the Executive Council on academu,
matters. It shall exet¢ise such other ‘fowers, and shiall ‘perform such other
“duties, as may be conferred or imposed upbn it by thrs Act or the regulaﬂons
24, (D) The Academjc Counui shall C()nblbt nf Lht, fnllowmg members, Constitution
ndmely T _ _ _ _ . of Academic
T T ' Couneil.
(a) the l)irector'
() -2 member of the Bar Lnt,nml of India to be nominated by thc
Chalrmau of the Bar Councif of India; -

- (€} amember of the Bar Council of Gujarat to bé normnated by the
' ' Chamnan of the Bar Counml of Gujarat;

@ a mernber of the law panel of the University Grants: Comnnsszon
to be nonnnated by the Chamman of the Commi sqmn

(e): one I)ean of Iaw faculty of any orher University estabhshed by
Law in the State of Gujarat by rotation” to be nonunaied by-the
: _Sta:e qumment

'(fj 'two dlsunguished persons (other than empioyees of me Umversﬁy)' |
teachmg law tobe nommaled by the Director;

(g) an emment Junsts to be normnated by the State (Jovernmenl
). i) all Professom of the Umvers:ty and -

o (i) a representative cach of the Assouate Professors and the
- '+ “Assistant Professors of the Umversny

~(2) The term of the members shall be three years.
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Powersand  25. Subiject to the provisions of this Act and the regulations, the Academic
functionsof  Council shall have the following powers and pefform the following functions,
 Academic namely:— = _ _ : _
" Council, . . } _
: (1) to report on any natter referred to or delegated to it by the General -
Council or the Executive Council; . - S s A
(2) to. make recommendations to the Executive Council with regard to
the creation, abolition or classification of teaching posts in the University and
qualifications, emotuments and the dufies attached thereto; - .-
: (3) to formulate, modify or revise schemes for the organisation of the
 faculties, schools, centres or specialised institutes, and to assign to them their
Tespective subjects and also to regort to the Executivé Council as to the
expedicncy of the abolition or sub-division of any facuity, school, centre or
“Specialised institute, or the coinbination of oné with another: '
(4) to make arrangements by regulations for the instruction and
examination of persons other than those entolled in the University;

&) {0 promote research and to reguire reports on such research;
(6) to consider proposals submitted by the faculties;

(7) to recognise diplomas and degrees of otﬁcr_ Unjversi_ties and
institutions and to determise ileir equivalence in relation to the diplomas and
degrees of the University: . : B

(8) to fix, subject to any conditions Iaid by the General Council, the
time, mode and conditions of competition for fellowships, schotarships and
other prizes, and to award the same; o '

(%) to make récommendations to the Executive Council in regard to the
appointment of examiners and fixation of their fees, emoluments and travelling
- and other expenses;

{10} to make arrangements for the conduct of examinations aid i6 fx
 dates for holding such examinations; : I
(11 to declaye the results of examinations, or to appotni commuttees or
officers for declaration of such result, and o make recommendations regarding
the conferment or grant of degrees, honburs, diplornas, certificatgs, titles and
marks of honour; - ' : '

¢ 12} to award.stipends, schola:ahips, medals and prizes and to make
other awards in accordance with the regulations and on such conditions as may
be attached to the awards; L T '

(13) to perform, in retation to academic matters, all such duties and to
do all such acts as may be necessary for carrying out the provisions of this Act

and the regulations. _ _
Meetings of 26. (1) The Academic Council shall meet as many tinies as may be necessary,
‘Acadeiniv but at least once 10 s1x months. ' E

Council, : = '
e (2) The Director or in his ahsence any member of the Academic Council

nominated by him shall preside over at the mesting of the Academic Council.

(3) The Academic Council shall meet at such time and place and with
such period of notice and shall observe such rules of procedure in regard to
transaction of its business at its meeting (including the quorum at such meeting)

48 may be provided by regulations. ' -

(4) Wany urgent action is rcijuired. the Director may. with the appr'ufal
of the majority of the members of the Academic Council, permil the business
4 .
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o be lraﬁoa\,ted by circulation ameng the members Df the Acadeniid {cusl.

The action $o taken as approved by mrculan on qha]] be pl ace d bP fora the next

'mtehug of the Academic Council, ~ . |

27 W‘lerc any authonty of the University is not constxtuted the Direcier Transitory
with the approval of the Chairman, may discharge all or asty of the functiops of Powers of

such authority and, for that purpose may exercise any power of such authonty Director.
till such authornity is constituted. e

CHAPTER TV " -

COMMITTEES _ ,

(l) The: Pmance Comttee shall consmts of the followmg membcrs Finance
uamely _ o ‘ Conimitlet_:.
(&)  the Chairman, |

- (®)  the Director,
(©) 'two members to be nominafed by the EXCC]I[WC Council from
amongst its m&mbers : o

- (d) . oné mEmber to be ncmmated by the 'StaIeIGzovemmEﬂt' from
- amongst the members of f.he Executive C(,uncﬂ who is an officer
of the State Govcmment

(2) 'Ihe term’ of member of the Fmance Comrmuee shali be three years,

- (3) A member shall cease to be a member of the Fmance Comnnttee if
he ceases to be a member of the ercunve Council or if he ceases 10 hold the
post of the Chairman, : :

2%, (D) 'I‘he Finance Committec shal! have following powers and dischargc Powers and

the following functions, namely:- = . functions of
) ’ : : - ‘Finance
{a) to.examine and scrutinise the annual budget of the University and to Committee.

make recommendations on financial matters to the Executive Council;

{b)to consider all proposals for, new expenditure and to make
recommendations to the Executive Council; - :

{c)1o consider the pen'(')dical statcments of accounts and to review the

finances of the University from time to time, to consider reappropriation

statements and audit repons and to make recommendatmns thereon to

the Executive Council;

(d)to give views and to make recommendatidns tothe Executive Coniicil

01 any financial matters affecting the University, either on its own motion

or on reference from the Executive Council or the Director.

(2) The Finance Committee shall meet at least once in every six months.

Three memhers of the Finance Commiitee shiall formi the quorum for a meeting.

(3) The Chairman or in his absence, the Director shal} pfe51de over the
_meetmgs of the Fmance Committee. :

36. (1) The Executive Councit shall constitute Selection Commitiees for. Selection
making recommendations for appointment to posts of Professor, Associate Committee.
Professor and other teachers of the University.

_ (2) The Selection Comnmtcc shall consist of the foilowmg members.
namely:—- : o
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N {a) ﬁleDltector ' '

'(b) the Head of the Department ooncemed if auy, who is oot lower in
raok than that of the post for which selection-is 10 be made

" ©) () where an appointment is to.be made by ary academic post,
- .thltempertsnommatedbymemw)rfromamongstapanelof
names recommended by the Academic Copncil; ~

(i) wherean wyvnn‘uﬂﬂem is to be made o m}‘ aumimsﬁatwc post,

three experts in the fields of uaiversity administration nominated

by the Director fmmamongst a panel of names rccommended by
the Execuuvc Coungil..

(3)Whﬂre an endowment from 2 donor i$ dccejted by the leversny for -
instituting a Chair, the donor may be co-opted as a member of the Selection
. Committee for thé purpose of filling in that post, - :

(4) The meeting of the Selection Committee shall be convened by the
Director whenever necessary. The Director or in bis absence, 3 member of
Selectton Commitiee nominated. by him shaf! presxdc overthe meeting of the
Selection Committee. Three members of the Selettion Committee of whom
ong shall bc an expert, shall form the quorum for a meetmg ofthe Conumttee

Standing 31, Subject to the pr(')VISIOIlS of this Act aqd the regulatxons, the ercutwe
Committees  Council may, by resolution, constitute such Standing Committees or appoint
and adhoc adhoc commitiees of such personsand for such purposes and with such powers
commitiees. 4 e Executive Council may think fit for exercising any power or discharging

: any function of the University or inguiring into, and mpMng or adwsmg upon
. ' any matter relating to the University. :

* CHAPTERV -
_ OF"ICERS {)F IHE bNiVER;SH Y
Officers of 2. . The followmg shall be the officets. of the University:—

University. _
S (a) the D]rector o
(b} the He_ads of the Depa;ﬁments, Schools and Centres, _
. B ) the Registrar and : S
(d)  such other officers of the Umvemty a5 may be declared by the _
regulations to be Lhe officers of the Umversnty _ -‘

Director. " (1) The Director $hall-be appointed by the General Councnl after

COIlSldBnﬂg the recomiendatiorss of the Execuuve Councll and in consultanon

~ with the Visitor, :

(Z}T‘metenns and condmons of the appointment of the Director shall be
such.as may be  preseribed by the regulations: : :

, Provided that the first Dlrector shafl be- appomted by thc State
Government in consuitauon with the Chairman.

(3) The D1rect0r subject to the specific and general directions of the
~ Executive Council, shall exercise all the powers of the Execitive Council for
managenent and adxmmstrauon of thc University,

{4) The Director shall hold ofﬁue for. a term of five years, Hc shalt ‘be
eligible f(Jr re-appointed for a further term of five years onfy. - :
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{5) The Director Shdﬂ—-- h

(a)  ensure that the provisions ef this Act and the regulations are duly
o . Observed, and he shall have ¢l sucp powers as are necessary for
that pmpose

' (i)) conveue the meeungs of the General Councﬂ the E;(ccumre
- Council, and the Academic (‘ounml and shall perform such other

.........

: ‘:'jlhlS Act

(c)- R have all suc:h powera as are neccssary for proper manlenance of
" giscipling in the Umversﬁy -

(6) When in the opmmn of the Duector an emergency requires

_ immediate action, i¢ ‘shall’ fake stich Ctio as he deeftis necessary and shall

report the action so taken for confirination of the authiorty, to the next meeting
which, mthe ordinary.course, would have deglt. \yith that matter.t

M1 bach of the Deparhnents of the Umvemlty shail have ai{eadef the
Dcpanmeﬂt R o

' 1'21 'mepowem, funﬁuop.,], appomnncnts and the Culldluuns of aervzce

3. (DThe R»gxstrar shau be appointed by the ercumm o.mcﬂ a_x__ld shal}

be a whole time officer of the Umvemny

,runcnons as may be necebsary [0 gnm effect to the provisions of .

10-15

Head of

Departimenis -
and Schools.

-~ of tfié Heads of Depaﬂmems shall be such 25 may he. prescnbed By 'the
- regulatlons

Registrar.

(2) l"he terms and conditions of the appomtment of the Reglstra,r sha]l :
be such as may be prescnbed by !hc regulations,

(3) 'Ihe Reglstrar sha]l be the éx- oﬂ‘icm Secmta:y to the Executwe

member of any of these auﬂ.wnhcs
(4) The Regxstrar shall— _ :
(a) - comply with all d:recuons and ordcrs m‘ ﬂ:ee Executlve Gouncﬂ
© . und the Dlrector ) :

B () bethewstodzanofmerecords commonscal andsuch other
7 property of the Umversxty as the Exemnve Councﬂ may direct;

(o) exercise such powers and perform such funcnons as may be

T _presmbcdb}' theregulanons _' .
- (5) When the post of the Registrar is vacant, theDueclor may authonse

[ *mmcd and the Finance Commm.ee but he shal] not be (,onmdcred to be a

.'anyoﬁce:ofmcunwersztytoemusesudlpowmandpe:formsuchﬁmcnons |
' oftheReglst:ar ashethinksﬁt. : :

36. The temls qad conditions o,f service (mcludmg contract serv;ce) and the
rcﬂressa] of grievaaces relating thereto of teachers, oﬁicers and employees of
the Umverslty shail be such as.magy he presmbed by the mgulanon.g

37, 'Ihe Umvemty shaleakc pmwsmns for thie benefit of 1ts ofﬁcers
tcachcrs employees and other’ servants in such matters as insurance, pension,
provident fund or other benefits as it may deem fit, in such manner and subject
to such oondmons as may be presmbed by the l‘egulatlom

Terims and
conditions of

- . employees.

" Insurance,

pension and
provident
fund.
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CHAPTER VI |
S L FINANCE
38, (1) The University shall establish a fund to be called the University Fiand.

(2) The fo]}owmg shall form pa:t of, or be pald irito, the Umverszty

Fund namely:-

'(3) . all wntnbutlons or grants made by the State Govermnent the
Central Government, the Bar Council of India, the Bar Council of
Gu_larat and the University Grants Commission; :

(b). The income of the Umverslty from all scurces mcludmg income
~ from fees and charges,

(¢} all 1ncome or-moneys from trusts,. bequests donanons
endowmems subventions and other grants :

(3) The Umvemty Fand shall, af the discretjon of the EXCCIJIJVB Coundil,

be kept in a Scheduled Bank as defined in the Reserve Bank of India Act, 1934,

or in a corresponding new bank constituted under the Banking- Compames
(Acquisition ‘and Transfer of Unde:takmgs) Act, 1970, and the Banking
Companies (Acqmmuon and Transfer of Undenahngs) Act; 1980, or may be
invested in such securities anthorized by the Indian Trusts Act, 1882. -

(4) The University Fund may- be expended for such purpose of the -

umvemty and 1n such manner, as may be. prcscnoed by regulanons

" (1) The annual accounts of the Umversuy shall be prepm‘ed unJer the
duec'uons of the Executive Council, _ _ _.
~ (2) The Executive Council shall prepare, before such. date as may he
prescribed by the regulations, the annual flnancial estimates for thL ensuing
vear and place the same before the General Council.

{3) Where: an expenditure in excess of the amiount provided inthe budget

15 required to be mcwrred, the Executive Coundil may, for reasons (o be recorged

n wrifing, incur expenditure sabject to such cdnditi'fms and restrictions as
may be prescribe by the regulations and a report of such excess expenditue

~ shall be made to the- Gcneral Council af its next meeting.

@) Th.e accounts of the University shall be aud;ted by the auditors
appomted by the Executive Council:

Provided that the Siate Government may, whenever it considers .

necessary, direct that audit of the accounts of the University, including the

institutions managed by it, shall be audited by such audilors as it nray specify’ |

(5) The accounts togethes with the audit report shall be placed beforc
the Executive Council and shall also be submjtted to-the State Government.

(6) The anaual acconits and the Finatcial Estimaies shall be considesed
hy the Ceneral Counct? at its annudl meeting. The General Courcil May pass
resolutions with reference theseto and coinmunicaie the same io the Fxecitive
Counctl, which shall take them inito consideration and take such aciion thereon
as if thinks fit. The Execuiive Council shail inform the General Council at its
next meeting of the action taken by it or its reasons for tdkmg no action,

49. (1) The Executive Council shatt prepare the anral report confaining

such particulars as the General Council may specity. covering each financial

- year, and shall he submitted to the Genersl Council on or before such datc as |

may be presceibed by repulations The General Council shall consider such
tenort and may pass resolubions thereon and the Exeotive Council shall take

[PART IV

If of 1934,

5 of 1970,
40 of 1980.
2 of 1882,
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\' such action in accordange with the resolution, The aciion taken by the Executive
Council or if no action is taken, the reasons for taking no action shall be
communicated to the General Conncil at jtg meeting,

{2) The Copy of the annual report alongwith the resaution of the Genera
Council thereon shall be submitted to the State Government. The State
Government shall lay the same before the State Legislature at its next session,

. CHAPTERVH

| ENROLMENT AND DEGREE _

-41.  No'student shall be enrolied as a stadent of the Univérsity, unless he ‘Qualification
possesses such qualifications as may be preseribexd by the régulations. for admission

L S . of students.
42, Astudent of the University sha]] study on such terms and conditions as Residence of
may be prescribed by the regulations. - - © students.

-43. The General Council may, on the recommendation of not less than iwo-  Honorary
thirds of members of the Academic Couacil, confer by resolution, honorary - degree.
degree or academic distingtion, on a pemson who has erminent aftainment and .

position, A S 3 : _

44, (1) The General Council may, on the recommendation of the Executive Withdrawal
Counctl, withdraw any distinction, degreo, diploma or. privilege conferred un,  of degree or
 or gratited to, any pexson  who has been convicted by a court of law for an - diploma.
offence involving ivoral turpitude or if he has been guilty of gross misconduct,
by a resolutioii passéd by méjority of the total mentbership of the General
Council aid by 4 méjority of not less than two-thirds of the tembers of the

Gieneral Counéfl present and voting, ~ _ y
- {2)No action under slt_lib~secti0n { 1)_ shall be taken against any person -
unless he has béen given an Opportunity to show cause against the action
proposed 1o be taken. ' - ' _
S (%) '[_'f;e resolution so pa's,s_ed_l b}_? _ﬂi_f; _Ge:iera! Cpunggl sha,H take effect
immediately aiid the copy of the Safhe shfr_il__}'hg §ent £ the person concerned.

45." (1) The Director shall be the final authority for ma nienance of discipline  Discipline
among the students of the University. The directions given by the Director in among
this’ ehalf shall be complied with by the Heads of Departtiients, Schools, students.
‘Hostels and Institutions. - R L o :
2) Notwithsl@nding m}gt_hir_ig__contaiﬂcd insub-section (1), the Executivé
Council may, onthe report of the Direcior, impose the punishment of debarring
. & student from an examination or rustication from the school or a hostel or an
- institution: - 7 -
_ Provided that no such punishment shall be imposed-withcut giving the
student concerned a reasonable opportunity to show cause against the action
proposed 1o be taken against him, - :
CHAPTERVIF . =
| ~ SUPPLEMENTARY FROVISIONS
46, (1) The Executive Council may make regulations consistent with the . Regulations.
‘provisions of this Act to provide for the administration and management of the -
University. T
{2) Thi Executive Council shall ot make, amend or tepedl any regulation:
affecting all or any of the following matters without the prior concumence of
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theAcadenu(, Council, ~ = B o N
(a) the dcterﬂunanon of authorines for organizing teachmg rclalmg
. to gyllabus aild academlc programumes;

: (b) the wnhdrawai of degtees d}plomas, certzﬁcates and other_
academ.lc distinctions;’ .

'©  the establishment and abolition of Faculties, Depments and.
 gpecialised schools, centres of learning and research, and hals
of msxdence,._ L _

S(d), the mstmmau and award of fellowshxps, scholarsmps, smdentsmps
-exhibitions, medals andprizes :

" (e) conditions and modes of appointment of examiners, conduct or
) standard of exanlinations and course of study; -

{ modes of enrolment or admxssmn of students

@ examinations of other University to be recogmzed as cquwalent
o Umversﬁy examinations. _

(3) The Academic Councﬂ may propose to the Executive Councxl to.
make regu]anons on ail or any of the matters- speciﬁed in clauses (a)to (g) and

(4). Where the Execunve Councﬂ has regemf-d any regulation propoced
- by the Academlc Cannil, the Academic Council may appeal to the Visitor,
and the Visitor may, by ordet, dncct that the proposed regulation may be laid
befare the next meeting of the General Council for its approval and that pending -
- such approval of the Generdl Council, such regulauon shall havc effect from
buch date as may be specified in the order: : :

Pr0v1ded that whete the regulatmn isnot approved by the (“eneral Council
at such meeting, it ehall cease to have effect.

’ (3) (1) All rcgulaums made by. thu Execuuve Councﬂ shall he subm:ltea
to the General Council and to the thor for approval

(ii) The General Cmmcul may, Wresoluuon, approve the regulaﬂons

(iii) ’I'ne Visitor may approve tlle regulatxon and the regulauon S0
approved shall remain in force till the date on whmh it is approved er.
disapproved by the General Council,

Executionof  47. All contracts relating to the management ahd adnumblrauon of [hf,_.'F .

contracts.  {niversity shail be expresséd to be made by the Execitive Council and such
‘contracts shall be executed on behalf of the Executive Council by the Director
when the value of the contract is more than twenty lakhs of rupees and by the.
Regxstrar when lts value does hot exceed menty lakhs of rupees :

Appointment 48, (1} The Visitor shall. at lcast once in every ﬁve years consnmte 4
of Review Commission to review thc workmg of the Umvcrsuy and 10 make
Commission.  rocommendations. : LR :

(2) The Commission:shall consist ot not. more than three eminent
cducationists, one of whom shall be-the Chmrman of such Comlmssxon.
appointéd by the Visitos in’ consul tation with the State Go?cmment L

3 Thc terms-aridConditions of appomtment of the members shall be
, Such as may be de{ermmed by the Visitor, P : R

(4) The Lammmsmn qhall after holglm@ such enqu;ry as it dce,ms m.-

- tmake its recommendatmn to the Visitor. Coee -
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| 51,
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(5) Thy: VlSli(}[ may take such acuoa og the ru;@fmnendalmns as e
decms fit. .

49. Every officer and employee of the 5Umver51tv ‘Sirall ‘be desmed to hc a
pubhc Servant vmhm the méamng of set:tfon 2t of the Indlan PcnaI Code

oo

50.  No act or proceedings of any authority of ihe Umversny or body ehall
be invalid.on- the gfounds merely ‘of the emstence of any vacancy m or any

derect n eonsurutmn ot sticnl a:uthenty of body

B
PR |

No i, bhall be maﬁ’futcd agamst or other iegal proceedmgs shall lie

agamst Or no damagcs shall clalr_ncd from, the Umversny, the authofity or

‘officer of the University, in réspect of anything whicli i in gond faith done or

mported to have been done in pursuance Of this Act or the regulatlons

52 Notwnthqtandmg anythmg in tlus Act or the regulaﬂons whenever the

University receives funds from any Government, the University Grante
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Officers and
employees to
be public
servant.

Proceedings

‘not
_invaliduted by

vacancies.

P'rotecﬁnn of

- action taken

in good faith.

Sponsored
scheme,

Commission or other agericies’ sptmsenng a*scherhé to-bé exccuted by the -

Uiniversity,—

“{a}  the amount received shall be kep'l by the Unjvemity— in- separaite
© account and shall be uiilised for the purpose of the scheme oply;

the staff required to execut2 such schemie shall be recruited in
accordance ‘with the terms and condmons snpu}ated by the
sponsoring organization.

)

§3.  If any difficulty arises in giving effect to the provisions of this Act.or
the regulations, the Visitor or the Director as directed by the Visitor, may, by
order Or as occasion requares do anythung consistent, so far as may be, with
the provisions of this Aét and the regulations, which appear to hiin- o be
necessary of expedient for the purposc of removing the difficulty. Every such
order shall have effect as if such action had been taken under [blS Act or the
regulations: o _

"~ Provided that 2o such order shall be made after the explry ofa penod of

two years from the daic of commencemcnt of this Act.’

Government Central Press, Gandhinagar.
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PART IV

Acts of Gujarat Legislature and Ordinances promulgated and Regulations
made by the Governor,

The following Act of the Gujarat legislature, having been
assented to by the Governor on the 7™ April, 2011, is hereby
published for general information.

C. J. GOTHI,
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 19 OF 2011.

(First published, after having received the assent of the
Governor, in the "Gujarat Government Gazette", on the
28" April, 2011).

AN ACT
further to amend the Gujarat National Law University Act, 2003.

It is hereby enacted in the Sixty-second Year of the Republic of
India as follows:-

1. This Act may be called the Gujarat National Law University Short title.
(Amendment) Act, 2011.

Guj. 90f2003. 2, In the Gujarat National Law University Act, 2003, in sectior. 9,

for sub-section (1), the following sub-section shall be substituted, Amendment of
. section 9 of Guj. 9
Gl of 2003

“(1) The Chief Justice of India, or a sitting Judge of the
Supreme Court to be nominated by the Chief Justice of India, shall be
the Visitor of the University.”.

IV.Ex.,-19-1 19-1

Government Central Press, Gandhinagar.




Extra No. 13

©
The Gujarat Gobernment Gasette

EXTRAORDINARY
PUBLISHED BY AUTHORITY

Vol. LXIII | TUESDAY, SEPTEMBER 27, 2022/ ASVINA 5, 1944

Separate paging is given to this Part in order that it may be filed as a Separate Compilation.

PART IV

Acts of Gujarat Legislature and Ordinances promulgated and Regulations
made by the Governor.

The following Act of the Gujarat Legislature, having been assented to by the Governor on
the 26™ September, 2022 is hereby published for general information.

K. M. LALA,

Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUJARAT ACT NO. 11 OF 2022.

First published, after having received the assent of the Governor, in the "Gujarat Government
p g y

Gazette"”, on the 27" September, 2022).
AN ACT

further to amend the Gujarat National Law University Act, 2003.
It is hereby enacted in the Seventy-third Year of the Republic of India as follows:-

1. (1) This Act may be called the Gujarat National Law University (Amendment) Short title and
Act, 2022. commencement.

(2) It shall come into force on such date as the State Government may, by notification in
the Official Gazette, appoint.

IV Ex.-13 13-1
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Amendment of 2. In the Gujarat National Law University Act, 2003, in section 3, to sub-section (1), Guj. 9 0f 2003.
;ez?g(r)log of Guj-  the following proviso shall be inserted, namely:-

“Provided that the General Council may, from time to time, through resolution
establish additional campus at such place within or outside the State of Gujarat under
the control of the University. The General Council shall have all the powers to
govern, administer and manage such additional campus so established as per the
provisions of this Act.”.

Government Central Press, Gandhinagar.





